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SHRI S. B. CHAVAN: Madam, I have no
objection. Let them discuss it among
themselves and thereafter, we can discuss it
because I do not want to hustle the whole
thing. But, at the same time, I am not opposed
to having an internal discussion and thereafter,
whenever they feel during the course of the
day, it can be discussed because I do not want
that it should become necessary for the
Government to repromulgate the Ordinance.
That is the only pont because of which I
would like to have their co-operation.

SHRI V. GOPALSAMY (Tamil Nadu) :
We will cooperate.  (Interruptions)

THE DEPUTY CHAIRMAN: Okay.
Everybody is going to cooperate. Now, Mr.
Gurudas Das Gupta. (Interruptions) Mr.
Gurudas Das Gupta, what is your Division
Number? (Interruptions)
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Clarification on the Statement by Minister
Gian Prakash Committee Report

SHRI GURUDAS DAS GUPTA (West
Bengal) : Madam, it is really very interesting
to find the hon. Prime Minister in the House,
listening to our discussion, may be, for the fust
time. Such great 1mportance is bemg given by
him to the discussion that is taking place in
this House. Otherwise, this House has always
been considered not only as a Second
Chamber, but also as a second-rate Chamber. |
take the presence of the hon. Prime Minister as
a sign of departure. The point. Madam, is : Is
the Government seriously interested in haVlng
a discussion and formulating a national policy
and approach with regard to corruption in high
places and abuse of power and restoring
accountability in the system which is un-
mistakably disappearing at a rapid pace? If the
Government is really interested in having a
discussion on the issue, then, Madam, 1
believe it should have acted in a much
different way. There could have been a debate
and discussion, and the discussion could have
been fruitful, if all the papers and the Report
had been made available to us. From the very
fact that the papers and the Report have not
been made available to us. I am constrained to
believe that there is an attempt to hold up, and,
Madam, if I may use the word, an attempt to
cover up. There is a much
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greater danger today in this country than the
problem of corruption. It goes without saying
that there have been a number of swindles, a
number of scandals, a number of cases of
massive corruption, a number of cases of
unprecedented misuse of power by the people
holding important positions in the Government
and the Administration. I am consrained to say
that this is a Government which lacks in
determination, which lacks in direction in
dealing with the problem of corruption and the
abuse of power. On the other hand, Madam, I
believe that we need formulation of a national
approach, we need formulation of a national
initiative to halt the process of degeneration.
Since J am constrained to believe that the
Government is not interested in having a fies
and fair discussion, my first question is: Is the
Government honest ? Is the Government
sincere? If the Government is sincere and
honest, why is it that the Minister, who had
been named in the Report, as has been referred
to, has not resigned on th's basis? The very fact
that the hon. Minis'er held responsible by the
Report, referred to in the Statement, has not
resigned or has not been dismissed is a
singular, all powerful proof of lack of sincerity
and purpose on tha part of those who matter in
the country.

SHRI GHUFRAN AZAM (Madhya
Pradesh): In your opinion.

SHRI GURUDAS DAS GUPTA: Yes,
in my opin‘on.

SHRI ASHOK MITRA (West Bengal):
That is the opinion of the country.

SHRI GURUDAS DAS  GUPTA:
Madam, therefore, the point is : Is not the
Government without a direction? Is no-the
Government without a determination? Is the
Government without a purpose ? Is not the
Government moving in a directionless path?
Madam, I am constrained to say that this is a
Government which is playing hide-and-seeck
with the Parliament and the Parliamentary
system. When the country has lost not less
than 700 crores of rupees, when the common
people have lost money because of the high
price of sugar, when the country has seen the
election results in a number of States in which
the leading political party has lost elections, is
it not the proper and appropriate time for the
Government ... {Interruptions) ...

SHRI K. M. KHAN (Andhra Pradesh):
Madam, is he asked to seek clarifications or to
make a speech?

THE DEPUTY CHAIRMAN: Gnm-dasji,
you confine yourself to the subject and raise
the matter relating” to the country at some
other point of t'me.

SHRI GURUDAS DAS GUPTA : Madam,
I hope you are the hon. Chairperson to take
note of whetherI am

[RAJYA SABHA]

Bill 296

speaking approprlately or inappropriately;
whether 1 am'violating any norm or not. it is
for the hon. Chairperson to decide.

MISS SAROJ KHAPARDE (Maha-
rashtra): You are violali

SHRI GURUDAS DAS GUPTA : Madam,
therefore, I believe that ths statement, which
has been issued yesterday, is a miserable
expression of dishonesty of purpose.
{Interruptions)... I formulate the question.
Why doesn't the Government place the Report
on the Table of the House? Why does the
Government hold back the information? Why
is it that we have to come across newspaper
statements mads by a number of retired
officials and also by Mr. Antony saying that
this issue had been taken up With the Prime
Minister's Office? This limitation on our
formation really puts a limitation on ths
dimensions of the discussions which is taking
place today. Therefore, I wish the limitation be
withdrawn, there should be no hold-up and the
Government shuold place bsfore the Hoine all
the documents related to ths massive fraud
which has taken place.

Madam, is it not true that the statemen)
stated that there was no mala fide intention?
This is ths statement made by Bhuvauesh
Chaturvediji, the most hon. Minister of State,
looking after the work of the Pr'me Minister's
Office. Is his statement honourable? Has he
made an honourable statement ? Is it
consistent with the facts? I am not in power,
Madam. Am I in power, Madarn? (Inter-
ruptions) ... Madam Deputy Chairperson. am I
in power to refer to the Repon and quote a
passage? The Report says that whenever the
Government flawed in taking a decision on
sugar import, there was a rise in the
international price of sugar. The international
traders were regulraly getting information
about the trends in decision making. What else
could have been a proof for the collosal loss?
(Interruptions) ...

THE DEPUTY CHAIRMAN : Mr. Gurudas
Das Gupta, please be brief.

U GURUDAS DAS GUPTA :
My question is: How has the Govern
ment come to the conclusion that there
ao mala' ben the Com-
s that looked into the problem had
made a categorical s'atement that the de
cision or deliberation or the nature of the
i the international
lobby of sugar barons? Therefore, there
was a mai There was a
criminal conspiracy. (Interruptions) .

SHRI SURINDER KUMAR SINGLA
(Punjab) : You ask your question. (Inter-
ruptions) ...

MISS S. ITAPARDE: Madam
Deputy Chairman, we are uot students oi
Political ~ Science. (Interruptions) .
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SHRI GURyDAS DAS GUPTA:
When the Government is found to be
wanting, ...

THR DEPUTY CHAIRMAN: Please put
your question.

SHRI GURUDAS DAS GUPTA : ....it 13
for the hon. Members to come to the aid of
the Government because, after all, it is our
own Government, the Governmsnt of ths
country as a whole.

THE DEPUTY CHAIRMAN : Mr.
Gurudas Das Gupta, if you confine your ".c'f
to the question, then, I am sure, you wiH get
an answer. If you make a speech, you may
not get an answer. (Interruptions) ...

SHRI GURUDAS DAS GUPTA:
I am totally confining myself to the question.
My question is: How has Mr. Chaturvedi
corns to the conclusion that there was...
(Ihiirruptions) ...

SHRIMATI IAYANTHI NATARAIAN
(Tamil Nadu): He has got three mora pages,
Madam.

SHRI GURUDAS DAS GUPTA:
Madam, my question is: How has Mr.
Chaturvedi come to the conclusion ...
(Interruptions) ..,

SHRI. TRILOKI NATH CHATURVEDI :
Which Chaturvedi? You point out by name.

SHRI GURUDAS DAS GUPTA:
My point is: How has Mr. Chaturvedi come to
the conclusion that there was no mala fide
intention ? (Interruptions) . ..

SHRI TAGESH DESAI (Maharashtra):
Madam, I am on a point of order. (Inter-
ruptions) ... Madam, I am on a point of order,
(Interruptions) ...

THE DEPUTY CHAIRMAN:
minute. What is it ?

SHRI JAGESH DESAI: My point  of
order is that there cannot be a repetition. He
has already said that. You can stop him from
repeating the same again and again.

THE DEPUTY CHAIRMAN: May be, he
is pricking ths other Chaturvediji because he
was earlier the CAG.

SHRI GURUDAS DAS GUPTA : Madam,
my point is: How has Mr. Bhu-vanesh
Chaturvedi, the hon. Min'ster, made such a
miserable statement that there was no mala
fide intention when it was made clear by the
person who made the Report that regularly the
proceedings and the nature and trend of the
discussion in the CCP were Icing leaked out?
Therefore, I hold this Government responsible
for leaking out these things to the barons of
international sugar lobby to enable them to
earn profit. You have colluded with the
domestic sugar lobby. You have coUuded
with, the international, multinational, sugar

Just one
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lobby. Madam, it has been stated that the
Prime Minister's Office did not know ofit. 1
would raise this question : How did you come
to the conclusion that the Prime Minister's
Office did not know of it? My third
question is : How was the  Prime Minister's
Office not aware of it when the minutes of the
CCP were sent to the Prime Minister's
Office? All the minutes had been sent to
the Prime Minister's Office. The movement
of the prices  of essential commodities includ
ng sugar used to be regularly monitored by
the Economic Intelligence Agency and the
reports of the Economic Intelligence Agency
were regularly sent to the PMO and to the
Principal Secretary of the Prime Minister's
Secretariat. Lastly it is also true that the
Prime Minister's Secretariat has a cell to look
after the market conditions of the country.
Therefore, putting these three points
together, my questioa to the hon. Minister is:
How has he made such a statement that the
Prime Minster's Office never knew of it?
Madam, four Ministries have been
indicated—Food. Agriculture, Commerce and
Finance. The entire Government is under a
cloud of suspicion. My next question is : it
true that  somebody in the Prime Minister's
Secretariat is closely connected with the person
who has made the Report?  Is it true that
somebody in the Prime Minister's Secretairat
picked up friendship and has commercial
transactions and  regular communication
with the person who drafted the Report? If it is
so, then there has been a  deliberate attempt
to shield the Prime Minister's Office—I am
not speaking of the Prime Minister
ind'vidually, I am speaking of the Prime
Minister's Office. It  is because of this
connection and because of this common
interest that the  Prime Minister's Office
did not take action and this connection did not
get reflected in the Report. Lastly, my
question is: If  the Government is serious let
it take action immediately. Is the
Government interested in taking action
against the official? If the previous Cabinet
Secretary  gave wrong information, let us
proceed against him.  If the Food Secretary
has colluded, we can proceed against hirn.  If
the Principal Secretary of the Prime
Ministers Office has failed to recognise this
as a conspiracy, let us take action against
him. Is the Government ready? Therefore, it
is in terms of these connections of the Gov-
ernment that its bona fides will be judged. That
is why I take this statement as a dishonest
statement, a statement of collusive
manipulation and a statement that bas
totally distorted the facts a statement aimed at
shielding the most important people, some of
whom are unfortunately allowed around the
Prime Minister of the country, Mr.
Narasimha Rao.

THE DEPUTY CHAIRMAN: Mr.
Chimanbhai Mehta.
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THE DEPUTY CHAIRMAN: I know it has
happened. Mathursaheb's name was first, but
then he said that Mr. Sikander Bakht will
speak. I will call him at an appropriate time.
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DR. BIPLAB DASGUPTA (West Bengal)
: Madarn, what about my name

THE DEPUTY CHAIRMAN: Your name
is there. I canont announce the list in advance.
It is entirely my prerogative and I have a right
to look after the list. I1 you don't trust me, it is
up to you.

SHRI CHIMANBHAI MEHTA (Gujarat) :
Madam, I am not going to make a speech. I
want to put specific questions on the sugar
scandal and corruption, in general, because it
flows from this statement. Parliament has
been discussing for days about this sugar
scam. The statement is here. May I put a
question to the hon. Minister ? If there is
nothing mala fide and if you are so sure about
it, would you hand over the entire
investigation to a sitting Supreme Court
Judge? One party may allege something
against you. Another
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party can conclude something else. So,
why don't you appoint a Supreme Court
Judge to investigate into the matter and
get a clear cut verdict on ths issue? One
scam or the other is happening in our
country. Parliament has been discussing
this since the last two years and I get my
self involved in this discussion against my
desire. Why don't you give ths autho
rity to Lok Pal? Let them take care of
everything. Why do you waste the time
of Parliament which has to do so many
other things? But we are mainly discus
sing about scandals. The Prime Minister
is here. He is prepared to come under
the jurisd'ction of Lok Pal. Let him say
that the Bill is coming positively in the
next Ssssion so that we don't waste time,
so that scandals do not become a major
issue in elections; let there be some other
issues as well: Now it is abvious that the
Cabinet Comm'ttee on Prices knew about
the shortage of sugar in December, that is,
six months before the imports took place.
It is Mr. Saifullah, the then Cabinet
Secretary _
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SHRI CHIMANBHAT MEHTA : I will
not mention the name. According to
him, (Interruptions)
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THE DEPUTY CHAIRMAN : It is our
tradition. Generally, we don't take names. So,
why should we unnecessarily change our
practice?

SHRI SIKANDER BAKHT: But it is
nothing against the rules.

THE DEPUTY CHAIRMAN: I am saying
that nobody's name should be there.

SHRI CHIMANBHAI MEHTA) . Madam,
according to him the PMO was informed
about the December meeting of the Cabinet
Committee on prices. With all humility, I
would like to know whether the Prime MVs'er
was not informed even though the PMO was
informed. It is because I don't want anyone to
ll)icome vulnerable in such matters. I would
ike
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to know whether the Ministers read news-
papers at all. Are the newspaper clippings
placed before them? When everybody in the
country knew about the shortage of sugar, how
is it that the PMO was not aware of this
shortage? On this question, I am prepared to
be gullible. But how can you make the whole
country gullible? Therefore, taking in'o
consideration the fact that the people are not
going to believe that the PMO was not aware
of this situation, they have to think that
newsoapers are not being read by the
Ministers that newspaper clippings never
come to them and that they keep themselves
totally out of the picture due to various factors
and reasons. Now, a very imoortant question
is. why it is that Mr. Kalp Na'h Ra’ himself
onposed the import of sugar in December
when he was aware that there was shortage
and when the ent're country was saying that
the Min's-ter was 'n collusion with the sugar
lobby. Well, for the sake of proorety, because
he opoosed the imnort of sugar when Mr.
Antony demanded it, should he not res! an? It
he does not res'gu. why should not his
res’cnaton be asked for? T don't want to
renvnd vou o* o'"r tradit'on. of Jawahar Lai
Nehru, Deshmukh. Krishnamachari and other
people. When the whole country ”'s on fire and
when one Minister was clearly indicted, what
is wrone in getting him out of the Council of
Ministers and setting an example?

Madam, the PAC had prevented the Food
Corporaton of India from importing the sugar.
But the PAC had not nre-vented the import of
sugar. The FCI may not import. Others may
imnort. But why should Mr. Kalp Nath Rai
oppose imnort of sugar by anybody, for what
reason? Was it pertaning to the asricul-
turists? If it rvas so. it was the iob of Mr.
Balram Jakhar. Mr. Rai ‘s th» Pood M'nster.
He <s not the Agriculture Min'ster. And
would sugar grow w'rhin three mon'hs? Could
it be crushed? Could we meet the shorta#e of
sugar within that time? He says th- '.? can
produce more sugar. It was set possible. Thev
knew it. Tt imnlies quest'cns of reasonable
doubt. I am not saying that he is the final
culort. He can have a chance. He is also
demanding an enquiry by a Supreme Court
Judge. Tt 's very good that he is a'so
demanding for it. But jn the meanwhile, let
him come out of h's MMistry. This is the
min'mum that he can do.

Mr. Bhuvnesh Chaturved'. the Minister has
made a m'stake in affirm'ng in the statement
that there is no mala fide in th's mess. I have
given the fac's. But on what basis did he
come to the conclusion that there is no mala
fide, particularly
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looking -at the circumstances and -the
December shortage being reported by

everybody, the country knowing about it, the
international traders know'ng about it, the
sugar lobby knowing about it and money
befng minted? It is not correct on the part of
Mr. Bhuvnesh Chaturvedi to say that there is
no mala fide. T know Mr. Bhunvesh
Chaturvedi very well. He is an honourable
Minister and I don't want to make any
sarcastic remarks aganst hirn. But he has
wrongly concluded and exonerated hrs
colleagues who are also involved in this issue.

Thank you, Madam.
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"Motives for deliberately delaying deci
sions have been imp it has been
said tliat some beneficiaries of the inflated
import prices have made money at the
cost of the country. Similarly, releases
were manipulated to jack up prices and
allow extra profits to mill owners".
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"Similarly, releases were manipulated to jack
up prices and allow extra profit to mil
owners."
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The entire Cabinet is in doubt.
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" ey fedvd ¥ gw A g Jeda faar n
g fm <t w1 ;g mirﬁrnfzﬁtgqﬁaw
¥t a9 ¥ A wrwdl ¥ qfg g€ www ov svon
MOATa &1 @OT 97 | &7 4g S e
¥ saE & wrew, wiiwdwafadr ® owe
¥ O, AT F AWT & WO g g °g
it fow s @ owe gl s W
T q7 7 O g4 qgn g off v
iy

arar, 9w 48 & 15 o9 u9e ¥ @y shniee
&t fasiq &1 & smasdr w1 wataw, ot sa-
wdl ® A ¥, wuviAac ot ¥t fow-fadn #
w14 T §, 9% A0 g v § ) wufe &
stigan g I swasd oft, sisaa i aw s
Qg T w8, wliwd whowln § e ar oy
%t werf oWl gnfl o Fdam qE CFEad
awz 1952, 9iW sndr slafqaw 1052 = R,
IqF el a G w1 F o & o mad
Wi s O oy (W W # e oo s
Wy EF A wE o ®1 aA) wifge o g §
wafay w8 @ § o o am qawm w4di fager
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: THE DEPUTY CHAIRMAN: Dr. Biplab
Dasgupta.-

DR. BIPLAB DASGUPTA: Madam, let me
frankly. admit at the outset that I am very
much confused. I was one of the fust to rush
to the Library when I heard that the report had
been placed in the Library. I have gone
through it. I have taken notes and I have it on
mv computer. When 1 see the statement given
by Mr. Chaturvedi or even the comments by
the Prime Minister which have come out in
the Press, I see nothing common between the
two. 1 was Wondering whether the
Government has one report for the Library
and another, on the basis of which the
statement has been given. There are no
similarities between the two. For instance,
when I read the report last night. I found it
clearly and precisely points the needle of
suspicion towards the Food Minister Mr. Kalp
Nath Rai. 1 am coming to it later. But, even
by assuming for the sake of argument that the
Minister is not corrupt is right, there is no
mala fide about it. 1 find no justification for
allowing this Minister to continue in this
position until now, two and a half months
after the report was submitted. For instance,
the Report implies that this scam involves six
thousand crores of rupees. It gives a
calculation that one rupee increase in the
market price means 70 crores of rupees per
month for the sugar industry. It means if we
make the calculations for one year, it comes to
Rs. 750 crores. If we take into account the
price rise from October—November to May,
when it. was around Rs. 20. even if you put
that increase at Rs. 8, this amounts to exactly
Rs. 6,000 crores. 1 his amount of money, this
Minister lias allowed the sugar industry to
loot. The Report also says very categorically
that the Minister is entirely responsible for the
sugar crisis. He is entirely responsible and
nobody else. It exonerates the Food Secretary.
The Food Secretary was blamed by the
Minister on the floor of the House saying, 'He
is responsible for every thing', 'has been
motivated'.

All the foul mouthed things were said here.
But now the Report says that the Food
Secretary had nothing to do with it and put the
entire responsibility fairly and squarely, on
the Minister.

THE DEPUTY CHAIRMAN : The ques-
tionis ... (Interruptions).

DR. BIPLAB DASGUPTA : After this
kind of allegation, which has come against the
Minister,’ how can the Minister continue in
office ? Now the suspicion is certainly against
him because the Report says that the Minister
missed ho opportunity fo frustrate any idea of
importing sugar. Why ? It says on page 91
.-. (Interruptions) ,..
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even after a .note was given .to.-,, hirn, ae
took 18 days: .".(Interruptions). :: Madam,
why ? The Report also says that the Minister
constantly wanted high prices for sugar
industry. He thought the prices were low. He
was quite happy to raise the price to Rs. 20.
Now ihe question is: Why did he want the
high price lor sugar when it was at the cost of
the Indian consumers to the extent of Rs.
6,000 crores, the amount which has been
mentioned V The Report also says that the
Minister repeatedly wanted to curtail the
allocation of sugar to the public distribution
system and again and again in his various
notes and various statements, he stated that
we should curtail the consumption of sugar.
He wanted to curtail whatever little sugar was
available for an average Indian consumer.
And quite forcefully he insisted on that. The
Report says had it been accepted the prices
would have gone upto Rs. 20 and it would
have been a disaster to the Indian consumers.
The Report also says—this has not been men-
tioned by anybody else — on page 95,
paragraph 6.4, that the Minister had shown
favour to one or two sugar mills.
{Interruptions). .

The Minister showed favour to one or
two sugar mills.

THE DEPUTY CHAIRMAN: It is
not there now.

DR. BIPLAB DASGUPTA: Please,
consult your Report. The Minister show
ed favour {Interruptions) The
Report specifically says that he showed
favour to one or two mills in releasing
sugar. It is mentioned in this Report.
Why did he show, favour 7 In order to
justify his case, he also gave concocted
figures of sugar production. He gave
figures that were different from those
given by the various State Governments
and different departments. He cooked his
own figures to justify his own position
of not having imports. Can any normal

person, with minimum  administrative
knowledge do this? So, the major suspi
cion is directed towards this Minister.

If that is the case, why the Prime Minis
ter has waited for such a long time, it
defies my understanding. It also put the
entire  Ministry under a spell of doubt.
I find it very unusual that the Prime.
Minster is not asking the Minister to sub
mit his resignation letter which is the
parliamentary practice all over the world.
The Prime Minister is going in a round
about was to secure his resignation.
Why is he not asking some of his Minis
ters to resign? The Prime Minister --------
(Interruptions)

SHRI JAGESH DESAI
should be expunged.

DR, BIPLAB DASGUPTA: When the
Prime Minister is in the. Horj«e. tht Cong-

Madam, this
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ress Members are very vocal .. .{Interrup-

tions).

THE DEPUTY CHAIRMAN : What did he
say?

DR. BIPLAB DASGUPTA: Madam, | am
repeating what 1 said. What I said is this:
Rather than asking the Minister to resign
directly which is the prerogative of the Prime
Minister—he should have done it directly—
rather than doing it that way, he is going in a
round about way.

THE DEPUTY CHAIRMAN:
minute.

DR. BIPLAB DASGUPTA : He is going
in a round about way of collecting the
resignation letters from different Ministers
and then putting pressure on Kalpnath Rai to
resign. Why should he do that?
(Interruptions)

THE DEPUTY CHAIRMAN: Mr. Das-
gupta, just a minute. You confine yourself to
the subject matter.

DR. BIPLAB DASGUPTA: | am confining
myself entirely to the subject matter.

THE DEPUTY CHAIRMAN: Just a
minute. What the Prime Minister is doing,
what he is not doing regarding his Cabinet,
that is his prerogative. You have no business
to talk about it. You don't mention that.

DR. BIPLAB DASGUPTA: Ifind it
very odd, Madam. ... (Interruption) . .,

THE DEPUTY CHAIRMAN: You
don't mention it.
DR. BIPLAB DASGUPTA:..the Prime

Minister is not doing what is normal. He is
going in a round about way?

SHRI E. BALANANDAN (Kerala) : We
are also concerned.

THE DEPUTY CHAIRMAN : Please. I am
not allowing. You cannot substantiate.

Just a

DR. BIPLAB DASGUPTA: Madam. I
can substantiate.

THE DEPUTY CHAIRMAN: Mr. Bip-lab
Dasgupta, anything which you say, you
should be able to substantiate it. You do not
know these things. You are just referring to
the newspaper reports. If you can substantiate
it, all right.

DR BIPLAB DASGUPTA:It has
amply come out in the newspapers. Then,
Madam, the Prime Minister also has to take the
responsibilty of a few other things. For
example, the Report categorically says that the
Ministers in his Government are. irresponsible.
They do not '; want, to take the responsibility,
acc}i)rdlng -to page,, 84 para .5.4 of the Report.

The 1



311 Government

Ministers do not want to take the respon-
sibility. They pass on the buck. And it
particularly mentions several Ministries—
Finance, Commerce, Food, Civ"l Supplies,
and Agnculture The question is: Why do they
pass on the buck? Is he heading a Government
where no Minister is responsible, no one takes
an overall view for the betterment of the
country? This is the question which I also
raise with the Prime Minister.

Lastly, Madam, this Report tries to say
that the Prime Minister had no knowledge,
neither the Minster of Food, nor the
Minister of Supplies, nor the Cabinet
Secretary, nor the Secretary to the Prima
Minister brouhgt it to his knowledge. It
also says, as somebody has alrcady men
tioned, it seems that those who are work
ing in the Prime Minister's Office do not
read newspaeprs. They do not even watch
television. But, as far as Mr. Antony is
concerned, he "has categorically stated that
at least twice he did go to the Prime
Minister, he did tell h'm, "Sir, this is the
problem. Please do something about it."
Madam, there is a report in the 'States
man' today

THE DEPUTY CHAIRMAN
newspaper down. Don't read it.

DR. BIPLAB DASGUPTA: All right,
Madam. This report very categorically says.
(Interruptions)

: Put the

THE DEPUTY CHAIRMAN : He ia
quoting, it is all right.

DR. BIPLAB DASGUPTA: The Prime
Minister has to contradict me whether Mr.
Antony has not sought his intervention, and
had also raised the question of PDS with him
tw'ce during this period, and Mr. Antony, in
his replies to the queries to the Gian Prakash
Committee, has given ‘this reply which could
be found from the Report itself. The Minister
has given the reply that he did bring this matter
to the knowledge of the Prime Minister. So, the
Prime Minister canont say now that he had no
knowledge of the matter. Even if we assume
that he does not read newspapers, even if we
assume that hi? ministerial staff is so
incompetent, so inefficient and so ignorant lhat
they did not bring this important matter to the
notice of the Prime Minister, even if we
assume this, after this personal intervention
and correspondence by the Minister concerned
which is given in the Gian Prakash Committee
Report itself in the form of replies by the
Minister, a photograph of which has been
published in the 'Statesman', Madam, I demand
from the Prime Minister a categorical answer
to this question whether it. is right or not that
the Prime Minister was informed but he did not
take any cognisance of the issue until we raised
this matter in the House. Lastly, I would like
to say this. We have
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had enough of th«c scanu in the pait. Why
snould there be ao much of hush-hush tn
respect of this report? Why should they cover
up? This is what we find when we look at the
way it has been handled, sitting on the report
for two-and-a-half months, not taking any
decision and bringing the matter to its logical
end, i.e. sacking the Minister involved in this
corruption. Instead of doing this, the whole
thing was prolonged and instead of placing the
report on the Table of the House, only certain
number of copies of the report was kept in the
Library and the matter was not brouhgt to the
knowledge of the public in general. I think it
is a shameful and dishonourable thing. This
Government should have to answer all the
questions raised on this matter. At the end of
it, if they are not able to satisfy us, this
Government must go.

diwdl wqawt o (afaen) © sgE,
wi oy fifrim w1 w9 ween &, v @
qR T Fiv ?

Faewmta - v fafady ?

ftwat wawt exow - R, fafad W
we5 4% & (% aw s oddt o o & |6
fiet &7 TwdE wORT ¥ g9T-een wag qw
e % A TR E ) uw ar 3y w2aiE on
wa g 19 arle w7 ft gawe sgadr ol
3'r vy AT H @ #ogE e agadr o

& Wt @y oawr § ow senifer v & g
i forfent awyen foar | g A qends s
W oA R o WO§ L. (wamw)

SHRI JAGESH DESAI: Madam, 1 would
like to know whether a notice of privilege
had been given to the Chair.

THE DEPUTY CHAIRMAN: Sushma-ji,
have you given notice? (Interruptions)

SHRI V. NARAYANASAMY (Pondi-
chen}y) Without §1V1ng notive ,a motion of
privilege cannot be raised in the House,
Madam, .., {Interruptions)

MISS SAROJ KHAPARDE: Without
giving prior notice, she cannot raise a matter
of privilege. (Interruptions)

vl qen e st oy d
% § 921 3, vafiw ¥ o oy aefrem
win e f 1. ... (wwam) wdmg, M
¥ 9 I5M W TUHEH AR W AwAT 2
v ™ ag Jg9 @@ 3 wf, e,
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i g T8 A kv qm dw fafen
& wy, dWaw it W W o
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SHRI S. JAIPAL REDDY (Andhra Pra-
desh) : Madam, the House can take notice of
a privilege motion at any point of time, Suo
motu. %Interruptlons)

SHRI VAYALAR RAVI (Kerala): No. no.
(Interruptions)

SHRIV. NARAYANASAMY: Prior
notice should be given. (Interruptions)... All
of a sudden, it cannont be raised, Mr. Jaipal
Reddy. (Interruptions)

SHR VAYALAR RAVI: She cannot do
like th's. The rules are very clear in this.
(Interruptions)

SHRI V. NARAYANASAMY: Without
giving prior notice to the Chair, it cannot be
raised here.  (Interruptions)

SHRI JAGDISH DESAI: Madarn, how can
it be done?

SHRI V. NARAYANASAMY: We cannot
allow this.  (Interruptions)

THE DEPUTY CHAIRMAN: I will deal
with this.

SHRI JAGESH DESAI: Madam, how can
you allow her to speak?

THE DEPUTY CHAIRMAN: I will deal
with it. I know the rules. I will deal with it.
(Interruptions)
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qiEh o ww i v omEAr 1. .
(sawenw) ... & st st g 1., (waEm)

suewmfa - mem o, e fafew § &
S wga w1 fafeRy dfwy

sied geET wWOW ;g wg &
WU | ST W qEW Wew g wE
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SHRI JAGESH DESAI: Madam, on a
point of order. The time of the House cannot
be wasted like this. (Interruptions) She should
have gone to the Chairman in the morning
and given notice. (Interruptions). She cannot
the House to ransom. We cannot allow this.
(Interruptions).

sfojeft SIWf W<ld /ST, «?IT *Jit<
tfsro I Jftftp? i apTT *rrT?T! «§ «m sft *pr-

SHRI V. NARAYANASAMY: Madam,
the procedure laid down must be followed.
Ofthand, she cannot get up and raise a matter
of pr1v1lege (Interruptions). There is a
procedure in the rules (Inter' ruptions). The
hon. Member should follow the procedure.
(Interruptions).

el GO WOW e, ®OL AT AT

g% % ag ag W fF qoen o aww o &
s & fe mE W &a (@i, wfew s
¥ wa g A7 Al 1L (W)

SHRI JAGESH DESAI: Madam, you
should quote the rule in regard to privilege
motions. Notxe has to be given to the Chair in
advance. (Interruptions). She is going on
speaking.  (Interruptions) Nobody is
stopping her from raising it provided she had
gWen prior notice. (Interruptions)
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THE DEPUTY CHAIRMAN : Tliat is what
I am saying. What are you talkmg" I don't
understand. It is the same thing which I am
saying. There is no need for it to come from
the benches also. I am saying exactly what
Mr. lagesh Desai is saying. But let me handle
it. Or, I can go to my chamber ar.d Mr. Jagesh
Desai can take the seat and handle it : I have
no problem about it. I am frying to say to her,
for your knowledge also, that if she feels and
if there is a privilege and if there is a
discrepancy in the answers, in her opinion, she
is in her r'ght to move a privilege motion. But
she has to give it in writing to the Chairman, [
will take instruct'ons from the Chairman and I
w'll report to the House. But why don't vou
peop'e understand that I am doing it? The
question is put to the Chair and not to the
Member. But, unfortunately, every time three,
four members get up and say something, and
my voire is not heard. I have to deal w'th it.
So let me deal with it in a proper order,
please.
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"That th/s report identifies the require-
menis of the situation that arose, admini-
strative lapses in handling the 31tuatlon and
he recommends some steps that should be
taken to handle similar situations if they arise
in future."
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weziE ¥ w7 fawlon s fes won
¥ @ 7y wawbee st o qu-sega
TUUE AR g WA ¥ o g s
qareE &, ogt 0 ww T & O dfgae aREd,
v fafre, ﬁTFﬂ e fafrer |
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SYED SIBTEY RAZI (Uttar Pradesh):
Madam, I stand on a point of order on a
matter of procedure .. .(Interruptions)... If you
have permitted.

+ ] Transliteration in Arabic Script.
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"THE DEPUTY 'CHAIRMAN: 1 have

not permitted.

S AT T 2 g T A W A
¢ ? ¥ wdw § e wnw ffree @
Rz ¥ T ag Frowd Frore wgy & fis
fedt & ... (swaem). ..

gyawrafy : i dfow, 40 1 @ dfen

st guwn wyow o fglr § atiad
qgl & | gafET 78 QU qowE wweE o
¥y 0 s wwid ¥ fewver fen e &0
<. (wmEm) |
THE DEPUTY CHAIRMAN: I canV
permit it now. Please sit down.
du<HT AigE ¥ wwA Ao oo | sy
&fzo, 45 sgo

SHRI INDER KUMAR GUJARAL
(Bihar): Madam, I am on a point of order.

st gRen e : Farer fom oA @
wifs sur #d0 ot W SEw 7 g 9
G ST ar aafindr wfEs g s
Wit wur Wit 91 8T F vy & §if el
wr frw By o @ e o W
g gnft |

Fygwafa @ dfzg, @fza 7

st gown verw i gy frewd frar-
war ey O fie aelfiaedt Gl & w8 &7, .
(sumaer) ... faedt T wFF &%, Wl ay

s e fen T 81 L L L (smmaeR) L L
wfae gz ffasw wifew fam & siosr
... (EmEETE) L L

THE DEPUTY CHAIRMAN : It
should be in proper order.

SHRI INDER KUMAR GUJRAL : On a
point of order.

THE DEPUTY CHAIRMAN: I have to
find out about the lunch hour.

SHRI INDER KUMAR GUJRAL : I am on
a point of order. Give me half a minute,
Madam.

THE DEPUTY CHAIRMAN : I will give
you two mmutes, but please wait for one
nvnute. I should seek the permission of the
House whether we are having the lunch hour
or we are dispensing with it. So we have to
discuss that first before 1 allow anybody to
speak.

SHRI INDER KUMAR GUJRAL : Give
me half a minute-, by the watch.
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THE DEPUTY CHAIRMAN: If the

rHetlser so agrees; we can dispense with the
lunch hour.

SHRI INDER KUMAR GUIJRAL
Madarn,'let ine raise a point of order.

THE DEPUTY CHARMAN : I wiH permit
you, Gujral Saheb, but let me finish one
business.

SHRI INDER KUMAR GUJRAL : I am on
a point of order, Madam. It is important. My
point of order is very simple, and it is that the
hon. Member here has quoted some para, and
it is our privilege and requirement that you let
us know whether what she has to!d us, that
there is the para, is true or wrong.

THE DEPUTY CHAIRMAN: 1 do not
know.

SHRI INDER KUMAR GUIRAL : If it is
wrong, the Government must tell us
{Interruptions)

THE DEPUTY CHAIRMAN : When the
reply comes, if they don't tell us, then you can
raise it. If that is the point of order, when the
reply is given by the Government
(Interruptions)

SHRI INDER KUMAR GUJRAL : T
allege that he is misleading the House. Let
h'm say that he is not.

SHRI VAYALAR RAVI: Madam, my
point is simple. Here the procedure we follow
1s of clarification. The clarification is going
on. If there is any error in the answer, they
can seek clarfications. Under the Rules of
Procedure, a priv'lege moflon can be moved
only under Rule 187. No Member has any
privilege either on that side or on th's side to
say that he is on a privilege motion.

Madam, the pont raised by Mr. Gujral is
very smple. If there is a doubt, a clarifiacton
can be sought, and it can be answered, but not
in the nvddle. It cannot be expected
(Interruptions)

THE DEPUTY CHAIRMAN: I have told..
.(Interruptions) Please. I have told, I have
told. .. (Interruptions) Please let me first find
1t out.

No ... (Interruptions)

SHRI VAYALAR RAVI : No privilege,
no. You cannot raise it. .., (Interruptions)

THE DEPUTY CHAIRMAN:I am
not allowing anything, please.

SHRI MOHAMMED AFZAL
MEEM AFZAL (Uttar Pradesh)*

SHRIMATI SUSHMA SWARAJ:*

SHRI JAGDISH PRASAD MATHUR:*
THE DEPUTY CHAIRMAN : I am not

allowing you. Please sit down. . . (Interrup-
tions) . ..

No, no, I am not permitting any-

alias
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thing. ... \tnttrtuptlont).
My mike is not working. My ffiika fa
not working. ...(Interruptions)

No, I am not. I am not giving you
permission. I am not giving you permi-sion .
.. (Interruptions)

I am not giving you permission
(Interruptions),..

Listen. Order, please.

Sushmaji, one minute, I am not per-mittng
you to lay anything on the Table of the House.
If it is already a part of the record, it s a part
of the record. You say so. I do not know it. I
will not give you permission now.

#Not recorded.

You have raised an issue of privilege. You
can move it to the Cha'rman. Let the Cha'man
take a decision. I will inform the House about
it.

But, first I have to ask the House whether
we are dispensing with the lunch hour.

SOME HON. MEMBERS: No..............
(Interruptions)

THE DEPUTY CHAIRMAN: How are we
go'ng to fin'sh it? They have to BO to the I
.ok Sabha also for a discussion. . . .
(Interruptions)

No. You can go and have lunch. Let others
speak. ... (Interruptions)

Mr. Venkatraman, please be brief.

SHRT TTNDTVANAM O. VENKATA-
RAMAN (Kerala): 1 request that it may be
had after lunch. I am asking for it. . . .
(Interruptions)

SHRI MD. SALIM : They will do wrong
things, and should we suffer? ... (Interrup-
tions)

SHRI TINDTVANAM G. VENKATA-
RAMAN: Madam, after lunch.

THE DEPUTY CHAIRMAN: I am taking
the sense of the House. ple?se. I am trying To
find out tlie sense of the House. Those people
who have to answer have to be here. There is
the same diicussion in the other House also. At
three o'c'ock we w’!I be having it here. S'nce in
the past also we have dispensed with the lunch
hour, there ’s no need to be so agitated about it.
Those who want to go and have lunch, are
most welcome to do so and come back, but let
'flhose who want to work, including me, work

ere.

SHRI MD. SALIM (West Bengali
Madam, we want to listen to all the points
(Interruptions)

THE DEPUTY CHAIRMAN Please
listen to Mr. Venkataraman. Mr. Salim, what
ia the problem?
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SHRI MD. SALIM: MadMi. w*
hungry.

THE DEPUTY CHAIRMAN: Go and have
your hinch tod coffie baek.

are

SHRI MD. SALIM: But why should

we suffer?
THE DEPUTY CHAIRMAN: Never mind.

SHRI MD. SALIM: For the wrongi done
by them why should others suffer ?
(Interruptions)

THE DEPUTY CHAIRMAN: If you think
the matter is so, important postpone your
lunch.  (Interruptions)

, SHRI TINDTVANAM O. VENKATA-
RAMAN : Madam, sugar should not be bitter.
It is already bitter.

SHRI MD. SALIM: Why not discuss it
after the lunch hour?

- THE DEPUTY CHAIRMAN: No, we are
discussing it now and finishing with it.

SHRI TINDTVANAM G. VENKATA-
RAMAN : Madam Deputy Chairman, my
apprehension is that under the pre'ext of
skiprvng the lunch hour, I should not be
hustled. That is my humble request.

The intention of the Government in
placing the Report in the Library is that most
of the Members will not go there and read it.
(Interruptions)  So, having gone through that,
they are fully aware of the fact that all the ins
and outs will be known to them. That is why
the pathetic cry of the Minister is there under
paragraph 7. 1 invite your attention to this.
"As hon. Members have become aware of the
contents of the Report and it might not be
necessary for me to detain them here." Ht:
says : "You are well aware of the scam, you
are well aware of the point-r'ne out of the
persons who are concerned." Therefore it is

ther clo'hed pl°a 'do not wash the drty  linen
here'. Thatis what I could presume. That
is what I could read out.

Much has been said by the Minister in his
statement. I invite your attention to that in

paragraph.

THE DEPUTY CHAIRMAN: Mr.
Venk; ta,r%man if you put the questions, you
may finish early.

SHRI TINDTVANAM G. VENKATA-
RAMAN : That is why I sa‘d I shuold not be
hustled. Members have spoken for 12 to 15
minutes.

THE DEPUTY CHAIRMAN Two

wrongs can never make one right So you
pleasa be brief.
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SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, it has been stated that
though the report has pointed out, it has not
pinpointed the persons who are responsible
for this scam or muddle. I am sorry to say I
have a doubt as to whether the Minister has
gone through the report at all. Ether of these
two must be true. Either he has not read the
report or he wan's to shield ihe people who
are there by putting this comment and also
very ineffective statement before the House.

Madam, their intention in not placing the
report here is that any reference to the pages
will also be doubted. Yesterday, you asked
some questions: "How do I know it is there in
the report?" But anyway you have to believe
the Member's statement. Tf the Chair has any
doubt, 't can be ver'fied by sendng for the
copy and it can be verified from that.

Now, I invite your attention to the fact that
the gap of 15 lakh tonnes of sugar was there
and had been pointed out so and "dentified as
early as in November It s contained on page
90. On 7-11-1993, 'he Food Ministry had
g'ven the notice and then the report was
prepared to the effect that sugar should be
mmported. But it is very clearly stated at page
91 : "The Mnister is not in favour of imports.
Wavs should be found out to increase produc-
on of sugar and to control i's corsump-ton so
that import is not necessary." That is the view
of the Minister in spite of nrenarations and in
snite of the fact that there was going to be a
gap in demand and supply "and there was no
supply. So, you must import. So. initially the
Minister had nut a iark. It a0™'n cme un for
consideration in March. The proposal of the
Minislry was approved by the Minister in
January. 1994. T want the dates to be
remembered by the Chair. Members have
already po'nted out, but anyway, in my own
way. [ am pointing out.

The proposal of his Ministry, even though
approved bv him, came up for rons-'deration
on 9th March, 1994. In 1994. the Minister
vehemently opposed the sale. Therefore, are
we to understand that he has made up his md
not fo import the sugar for varous Considera-
tions. It has been pointed out squarely that the
Minister is responsible.

Now, I invite your attention to a fact tbat
ths Food Mmister was stoutly against the
mnort of sugar: and always rejected an option
to meet the shortage of sugar. As a result of
this, a dec’sion was taken sufficiently in
advance to import the sugar but no
expeditious s'eps were taken bv him. STC and
MMTC in this regard. He did not take up the
matter w'th the Commerce Minister. Durng
this period the price tf sugar was shot up.
He d'd not
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even take up the matter with the Prime
Minister. It has also been stated in the report
that no efforts were made to ensure the import
of sugar to reach the country so that the
consumer was not affected. Therefore, it has
been clearly pointed out that the Food
Minister alone and his Department were
responsible. What was the observation about
the Ministers? The Ministers were acting as
separate Maharajas. I am putting it in my own
way. They have not mentioned in the report
the Ministers as Maharajas. But I will read out
the report.

THE DEPUTY CHAIRMAN: You cannot
expand the report.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, that is why I said, it is my
view because some Members may rise and
say, "No. no, he has not compared the
Min'sters with Maharajas". Now. Maharajas
are no more there in our country.

THE DEPUTY CHAIRMAN : Please don't
read the report.

ot 7a fou wew (sea7 93w) ¢ wEvEn
Aot w43 3 e Zrdt T a4, Aty
SHRI

TINDIVANAM G. VENKAT-
RAMAN : I am not reading from the report
But let me enlighten . . . (Interruptions) . .

THE DEPUTY CHAIRMAN M-".
Venkatraman. may I point out one thing? We
are cons"aint cf time. You have read Ihe
report. 1 think that you ...(Interruptions) . .

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam. I am already feeling
hungry. So, let me complete.

THE DEPUTY CHAIRMAN: I
also feeling hungry.

am

SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, I have to place the facts.
If there is hindrance, how can I do it? Kindly
don't interrupt me.

SHRI V. NARAYANASAMY: Mr.
Venkatraman ... (Interruptions)
SHRI TINDIVANAM G. VENKAT-

RAMAN : Mr. Naravanasamy, you are not a
Minister. Why do you interrupt?.
(Interruptions). . .

THE DEPUTY CHAIRMAN : Mr.
katraman. you say that you have read the
report. . .JInterruptions). . .Just a mrnnte.
Please sit down. I know vou are feeling
hungry; and all of us are feeling hungry... . .
.(Interruptions).. .That is no problem.
(Interruptions) ... Please sit d iwn, don't
interrupt me. You have ready the report, now
formulate your questions.

Ven-
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SHRI TINDIVANAM G. VENKAT-
RAMAN : I am putting my questions to the
Minister.

THE DEPUTY CHAIRMAN: I hope that
you have read the statement made yesterday,
and you have had enough time to go through
it. Now, please don't read from the report
because we have no time. You put questions,
on the basis of what you have read.

SHRI TINDIVANAM G. VENKAT-
RAMAN : I know that it is hard to swallow a
bitter pill.

THE DEPUTY CHAIRMAN : I am not
bothered about that. I am .. .(Interruptions) ...

SHRI TINDIVANAM G. VENKAT-
RAMAN : I am putting it, as a matter of fact.
Madam, the Food Minister and the Food
Secretary were pulling in different directions.
Was it not a fact? The Commerce M'nister
was not having co-ordina-t on with the Food
Minister. Was it not a fact? The Finance
Minister has refused to g've subsidy. He was
pulling in some oiher direel ion. According to
the report, all these people have not informed
the Prme Minister about th? situauon. What
was the MinVry doing? Were the Ministers
co-operating with the Prime Minister or were
they pulling in eight directions involving the
Prime Minister? As suggested by some
Members it has been strongly rumoured . . .
(Interruptions). . .

SHRI V. NARAYANASAMY: In Par-
I'ament,. .(Interruptions). .He is talking
fcbout rumours.

SHRI TINDIVANAM G. VENKAT-

RAMAN : You have not yet become the
Minister. Why do you intervene? Madam. |
would like to know wheher it is a fact that the
Prime Minister was being threatened by the
concerned Minister who was squarely held
responsible for this situation. In that event,
what more in-qu'ry do you require? Therefore,
Iwantto know ... (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, please sit down. (Interrup-
tions).

SHRI V. NARAYANASAMY : Irrelevant
points are raised. .. (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, if you interrupt, it takes more
t'me. If you do not interrupt, we wiH finish
quickly. (Interruptions).

SHRI V. NARAYANASAMY : The hon.

Member has got sufficient exeperience
Rumours outside. . .(Interruptions).

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): The Special Aclion Committee
(Interruptions).
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SHRI TINDIVANAM G. VENKAT-
RAMAN : Madam, I am only posing ques-

tions. Why is Mr. Narayanasamy interrupting
? ... (Interruptions).

THE DEPUTY CHAIRMAN: You don't
look at him.

SHRI TINDIVANAM G. VENKAT-
RAMAN : Therefore, is it not a fact that the
Minister concerned, who has been pinpointed,
who is squarely responsible for the ill-gotten
wealth of the m'l1-owners, is threatening the
Prime Minister? There is a strong suspicion.
Also, we have gathered information.
Therefore, I request that it should be clarified
because it is in public interest. Above all, my
friend has been talking about tradition. I want
to say one thing. Lal Bahadur Shastri was the
Railway Minister. Something happened some-
where in the Railways. And he resigned.
Therefore. I make ths request. Because all
these people are pulling in all directions, let
the Prime Minister resign.

THE DEPUTY CHAIRMAN Now,...
(Interruptions). Mr. Bommai, I have to
announce one thing. We have the tradition of
allowing one Member from each party, not
two or three from each party, f have the nam-s
of Mr S-mn**y from the Muslim League, Mr.
Swaminathan Mrs. Renuka Chowdhury.
These are the from the AIADMK, Mr.
Jagmohan and names of the different people I
have. Already I have covered most of the par-
tes in this House. Only these four re-mVn. We
cannot go on like this because everybody
would like to put questions. (Interruptions).
Just one second. It is not a convention that the
Chair has formed. It is a convention evolved
by the Hous? only. That is what I am putting
before the House.

SHRI SIKANDER BAKHT : Madam, Mr.
Bommai is the head of a party. Therefore, I

request that he may be allowed.
(Interruptions).
THE DEPUTY CHAIRMAN: Like

that, everybody is the head of a p->rty.
(Interruptions). Then there are other people
tt? -“nt to sneak. Mr. Ashok Mitra wants ty
speak. How can I say 'ro' to him?

SHRI ASHOK MITRA (West Bengal) :
Madam, you allow him and allow me as well.

THE DEPUTY CHAIRMAN: I must have
som; parameters and rules which I should
stick to. If you want the discussion to be over
now. it should be over. Mr. Samadani, do you
want to speak on this subject?

SHRI ABDUSSAMAD SAMADANI
(Kera'a): Yes Madam, I want to make it very
brief I do not question the integrity of



325 Government

[20 DEC. 1994]

Bill 326

any c>* the Ministers of the honourable Cabinet. try to its future. Here, I am reminded of a
Bu* one thing is clear. The shadow of suspicion couplet and I quote :

is cast upon the image of public life and the
Government. So, the need of the hour is to save

the political life, public activity, from the disaster

of moral degradation. That is the greatest need

“ST WRE-O-ATRF T srferat &
ag Fmmars gem 1

of Contemporary politics. Madam, this is not It means, if we are building our nest on a very

related to the Government or the
alone. It is related to each
political party, to

ruling party tender : . )
andg epverz degradation—then it will be producing
Parliament, to public disasterous results with these words.

branch—that is the  moral

activity, to everything related with social work. conclude. Thank you.

issue related to the excellent
aims that are associated with democracy.
People are fed up with misgoevernance
and corruption. So, my humble request is that
the hon. Prime Minister must come forward
to establish once again that he is not in
favour cf the erosion of values in politics but
he is in favour of uphold'ng principles. The
people expect morality  from their leaders. It is
to be noted that among lhe so many things
contriubuted to  the recent election success in
Andhra Pradesh and one important factor is that
the people voted in favour of prohibition. So
everywhere, we can see that the people are
not acainst morality in  politics. But they
are in  favour of  moralitv in niibl'c life
Hence our dutyisto establish that we are
against selfish, self-seeking and that morality
and sanctity are the foundations of public life.
(Interruptions)

This is an

THE DEPUTY CHAIRMAN : Please put
your questions.

SHRI ABDUSSAMAD SAMADANI : My
question is a simple request that the hon.
Prime Minister must come forward to act
accordingly and to take action if it is needed to
prove that the political parties are not the
political parties of circumstances, but the
political parties are the political parties of
principles. That is very important. It is a
matter of honesty and integrity and character
which is something lofty, sublime. Now, the
Government is going to conduct another
enquiry and whatever may be the result of that
enquiry. (Interruptions).

SHRIMATI MIRA DAS (Orrisa) : Madam,
he is making very valuable suggestions.

THE DEPUTY CHAIRMAN : But he is
not putting his questions. (Interruptions)

SHRI ABDUSSAMAD SAMADANIL:
Madam, I am concluding. The presence of
character as a political power is the greatest
necessity of today. Otherwise, we are going
to be doomed if we are building our
Parliamentarv democracy on the SHAKH-E-
NA7.UK. the tender branch of immortality it
w’ll be very difficult for us to go forward to
progress and lead the coun-
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SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, the report has brought out
administrative lapses. In para 7, five points

have been given as the reasons for  the
sugar scandal. The  statement has also
brought out the general impression that

some people have been benefited and made
money  because of the administrative
lapses. The Opposition is saying that some-
body should be responsible and is requesting
the Prime Minister to fix responsibility and
take action. But, as per the statement of the
former Cabinet Secretary, the Prime
Minister was aware of the situation then
and there and as usual, he did not take timely
action to avert the deteriorating situation.
The Minister of Food, Shri Kalp Nath Rai,
who is responsible for the Ministry, is also
accountable and should suffer a penalty. He
cannot escape by throwing the blame on
the officials for administrative lapses.
Onlv the Minister is  accountable to
Parliament and not the officials. Action can
be taken against the officials but action
should be taken against the Minister. The
point 1is that no action has so far been taken
against anybody. We have the fear that as
everybody escaped in  the Bank Scam,
everybody will escape in this Scam also.
During the period of Pandit Ii. Lal Bahadur
Shastri. who was the then Railway Minister.
resi'ned when there was a rail accident in
Tamil Nadu even though he was not directly
responsible for that accident. He was only
accountable to Parliament. Unlike that.
Mr. Kalp Nath  Rai. even though he is
accountable, has refused to resign. In para
11 of the statement, ithas been clearly
stated that the report does not investigate
any issue of loss or lack of integrity. When
the Committee has not investigated th's
aspect of integrity, how can the Prime
Minister  absolve Mr. Kalp Nath Rai of not
having any malafied intentions?

Finally, on behalf of my party, I may like
to sav that action should be taken
immediately against Shri Kalp Nath Rai and
he should be removed from the Ministry and
should not be allowed to save his face in the
proposed reshuffle, which I understand the
Prime Minister is contemplating.

A judicial inquiry should be conducted into
the losses. Tt should also examine the
inteeritv of the Minister and the officials
engaged in the scam. Thirdly, the judicial
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inquiry should be conducted into the losses of
about Rs. 6,000 crores and it should also find
out where the money has ultimately landed.
After the judicial inquiry, criminal
proceedings should be initiated against the
culprits and the money should be recovered.
We are also unhappy that the Prime Minister,
by not taking prompt and early action, has
allowed the situation to deteriorate and made
the country to lose money and the people to
suffer. Thank you, Madam.

SHRI JAGMOHAN (Nominated) :
Madam, I will be very briefand 1 will not
repeat anything which has been said earlier.

(Interruptions) ... I was saying that
I would not !*ke to repeat what my
colleagues have already stated. My

queries are very straight and simple. First,
does the whole affair or the statement also
not show a very poor state of administration,
a very poor state of decision-making, a

very poor relationship_that exists
between the civil  services and the
political heads? This is the first point.

Secondly, is it not a fact that in all the
allegations that we hear these days, in all
the scandals and in all the allegations that are
made, one common factor in all these scams
and allegations is  the faulty process
of dicision-making? whether it is
disinvestment or whether it is some other
scam, it isa faulty method by which
the Government is functioning. That is
the issue. Does the Government propose
to attend to this fatal flaw in the present
system or not? The third point which I wish
to make is, the hon. Prime Minister has
said that there is no mala fide intention
on the part of any Minister or anyone,
particularly on the part of a particular Mini-
ste—T do not want to go into whether
this is a correct assessment of the situation or
not, but the fact remains that  if hupe losses
are caused to the exchequer, someone is
responsible administratively. According to
the  Government Servants Conducts
Rules, even if the decision is bona fide, I
cannot take a reckless decision, I cannot
take a decision which leads to

inefficiency, losses and so on. I am
accountable for that, and under the
Government  Servants Conduct  Rules, 1

will be proceeded against.  Therefore, I
do not understand how by merely saying that
there is no mala fide intention, you can
escape the responsibility of running the
Government in an efficient way.

Then the other point is, you have now
appointed some sort of a Committee of
officials to look into the recommendations
which Mr. Gian Prakash has made. I mean,
you are handing over the thing to the same
people whom you are also accusing of having
caused this problem by way of the lack of
coordination. lack of decision-making and
poor state of things. Is it not a fact that all the
things that are happening today are due
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to the poor decision-making, the poor
relationship that exists between the civil
servants and the politicians, and the general
climate of, what I say, culture of corruption,
callousness and confusion? And this is only
one of the small by-products of that overall
culture of confusion, cdlousness and
corruption. So, I would say these are the five
points on which the Government must like to
enlighten us when it replies. Thank you,
Madam.

THE DEPUTY CHAIRMAN : I have
finished all the names party-wise. Now I have
some other names. If I call all of them, then it
will take so much time. Mr. Chaturvedi is
there, Mr. Bommai is there. Then there are
many more names.

SHRI SOMAPPA R. BOMMAAI
(Orissa): Madam, may I make a submission
with all pohteness" I belong to a Pirty which
is certainly existent. There are Independents.
I want everybody to participate. I never
asked. I never intervened. For the first time,
on an important issue I am seeking your
permission.

THE DEPUTY CHAIRMAN
Bommai, there is no nrobleti' but . .
(Interruptions). . . . Mr. Biplab Dasgupta, let
me handle him. I do not need your support. I
know him much longer than I know you.

SHRI SOMAPPA R. BOMMAL I have
never intervened in a very important issue.

THE DEPUTY CHAIRMAN : It was not
about you alone. I was only trying to put on
record the tradition we have in the house.
Now, if wa, -n special consideration, do not
follow that trad1t1on it should not bécome a
precedent for the future. That should not be.

SHRI SOMAPPA R. BOMMALI : Ido
agree.

Mr.

THE DEPUTY CHAIRMAN : That is whv
I said so. It is my duty also to let the House
know what our procedure is. I will permit
you. I wiH permit Mr. Chaturvedi and Mr.
1t./)Xs_h?k Mitra also. But please be extremely
rief.

SHRI SOMAPPA R. BOMMAL : I will be
very brief.

SHRI BHUBANESWAR KALITA : Are
you allowing him? Then you will allow
everybody, I take it.

THE DEPUTY CHAIRMAN : If
want to speak, | w111 permit you. Inter-
ruptions) See, Mr. Bommai is a senior
Member. it twp or three people take two or
three minutes, it is not going to make matters
different.

SHRI BHUBANESWAR KALITA
(Assam) : If you are making an exception, it
is all right.
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THE DEPUTY CHAIRMAN : It is only in
this case I am making such an exception
because he has requested. Let us get over it.
At least the business should get over. The
impediments should go away so that we can
run the House and it snould not become a
precedent. That is the only thing.

SHRI SOMAPPA R. BOMMALI:
Madam, Deputy Chairman, the sugar issue
has not come for the first time. There was a
report of the public Accounts Committee. The
Committee had submitted a report on the
avoidable extra expenditure on import of
sugar when Vajpayeeji was the Chairman of
the Public Accounts Committee and it was
placed on the Table of this House on 27-4-
1993. On ihis report, the Government had
given an Action Taken Report wherein the
Government had given certain assurances to
the Committee to avoid such a situation of
shortage of sugar in future. The things which
need to be done had been mentioned in
chronological order—in which month the
Directorate of sugar should find out whether
there would be a shortage, how the sugar
should be purchased etc., a chain of action
had been men-t'oned. There was an assurance
given by the Government. They have violated
that assurance. They have violated all the
assurances. Therefore, the present public
Accounts Committee wanted to examine it.
But it was objected to on technical grounds.
Therefore, the Committee could not do it.
This is the second scandal.

Madam, don't misunderstand me when I
say that the present Government, headed by
Narsimha Rao Ii, is a Government of
scandals, (Interruptions) ... a Government of
only scandals. (Inter-i uptions) ...

SHRI V. NARAYANASAMY : Madam, is
this the clarification which Mr. Bommai
wants to seek ? (Interruptions)

SHRI SOMAPPA R. BOMMALI : Madam,
the CAG gives a report. [ am not going out of
the way. The CAG gives a report. In the
disinvestment of public sector undertakings
there is a loss of 3,300 crores. The Public
Accounts Committee examines it and submit
a report for action. No action is taken. I am
going one by one. So far as the IPC Report is
concerned—we don't think it will come at 3
O'clock—ho action is taken. Take the case of
purchase of railway engines. The Railway
Committee gave a report. No action is being
taken. Now this \% sugar. There are other
scandals. I don't want to go into all that. I
want to know from the Government,
particularly the Prime Minister—he is not
here—why he is keeping mum ? Why is it
that no action is taken asainst anybodv? This
is the worry. The entire world is watching us.
T am not concerned with XYZ. 1 am
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concerned with the democratic functioning of
the Government in this country. There are
instances here in our country where, when
serious allegations were made against the
Ministers, they have resigned. The Prime
Minister have sought their resignations. Here,
paritcularly in this case, a one-man committee
was appointed by the Prime Minister. We
demanded a judicial inquiry. It was rejected.
The one-man committee has given its Report
and herein a particular Minister has been
indicated. I must congratulate Mr. Antony. I
am happy that there are still such honest
Ministers and politicians in this country nnd
more so in tbe Congress. Immediately, he
resigned. Really, the entire country must
appreciate his stand. Therefore, I would urge
t'ne other Ministers to follow him. They may
not be guilty. But still, when there is a
suspicion, one must resign and when he is
found not guilty, he can come back. Here
again [ would say that the statement made on
behalf of the Prime Minister is the most mala-
fa'e statement. The Report says one thing and
the Prime Minister says another thing. The
Food Minister d'rectlv makes allesa-tions
against the officials and that too asainst the
former Cabinet Secretary. One Minister savs
that he had a talk with the Prime Minister
directly. The Report itself indicates that the
PMO was involved. The Cabinet Secretary
was involved. What does it means? It means
that the Prime Minister himself is involved.
He must resign and immediately make room
for better people in his party. He is not here. [
would have asked many more questions if he
was present here. It is a joint responsibility.
The Minister has Committed these lapses.
According to my calculations, during these
three years, the greatest achievement of this
Government is the loss to the exchequer
which is more than Rs. 25.000 crores. I can
calculate and give figures. I have no time. T
can nut it on record. There has been a loss of
Rs. 25.000 crores during these three years.
This is the Greatest achievement of the Prime
Minister. He is keeping mum. That itself
points an accusing finser at him. His silence is
the answer. He 1s guilty, therefore, he is
unable to take action against anv Minister.
This is the only conclusion we can draw and
it will be better for the country if he resigns
and makes way for others.

THE DEPUTY CHAIRMAN Mr.
Chaturvedi, please ask questions and don't
make a speech so that we can start the reply.

SHRI TRTLOKI NATH CHATURVEDI
(Uttar Pradesh): Thank you very much. T v/ill
abide bv your instructions. The country has
been concerned w'th this sugar scam for the
last few months and today it is dismayed at
the callousness with which the principle of
accountability has  been completely
subverted. My firtt
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question, Madam, Chairperson is: I should
Ike to know as to who signed this order
appointing the Gian Prakash Committee.
Who signed the order setting up this Com-
mittee? If it has not been signed by the
Cabinet Secretary or by somebody from the
Ministry of Civil Supplies or from the
Mn stry of Food,—I understand that it has
been signed by somebody in  the Prime
Minister's Office—will it be correct to say
that the Prime Minister's Office has become
an extra-constitutional authority to sign
orders  appointing  these = committees?
Secondly, Madam, I would like to know
since the Inquiry Officer is as honourable as
the  Minister who has prepared and made
this statement whether this officer now is
only a private person today. Was he
administered an oath of secrecy by the Prime
Minister's Office before all the
documents and papers were made available
to him for scrutiny? Thirdly, Madam, in para
6 of the statement, the Minister says that Mr.
Gian Prakash had looked at all the
documents and had a chance to discuss
matters with different functionaries. He says,
"all the documents".  Mr. Gian Prakash has
sa‘d, not in one statement or in one interview
but in many of them, that there might
be more evidences hidden in the Prime
Minister's Office or in the Prime Minister's
archives. How do”s the M'nis'er satisfy
the House that all ihe relevant
documents were made available to hm?
From my experience of having been in
the JPC,1I know how documents are
suppressed. Therefore, how wll the
Minister assure this House thai all the
relevant and concerned documents were
made availab'e to this particular  inquiry
officer? Then, Madam, when Mr. Gian
Prakash was put a particular quest on whether
he held Mr. Antony responsible, he said, "I
made a passing reference". When he was
asked. "Do you agree with  the summary of
the Report that was contained in the reply
given by the hon. Mmis'er in the Lok
Sabha?", he said, "I have given an
Administrative Report and I am not
concerned w'th the political angle".
Then the Minister, in his reply to a
question in the Lok Sabha, had mentioned the
names of the Ministries But these names have
not been included in the statement. Wil! the
Minister satisfy the House, particularly in
the light of this fact, dS to why he has
honestly, with utmost intellectual integrity
and without any ulterior motive.—dropped
that particular reference in this statement?
Madarn. Deputy Chairperson. T would also
like to refer to para 7 where he has
highlighted various references to the
weaknesses.  But the aspect relat'ng to lack
of co-ordination has not been mentioned
even though it finds a prominent place in
the Renort itself, as has been mentioned by
many or' my distinguished colleagues.
May I know from the hon. Minister
whether  all these lapses were the
responsibilitv of the ad-

ministrative functionaries only, the
responsibility of the Government
officers only, and not of the Ministers
heading these  particular Ministries?

Then, Madam, we are all aware of the running
controversy between the erstwhile Cabinet
Secretary and the present Food Minister, who
is, of course, not available these days. The
former says that the Food Minister is a pawn
in the game. What is that game and who 1s the
person, who is playing that game? I would
like to know from the hon. Minister whether
the Food Minister was correct in saying that
the erstwhile Cabinet Secretary wanted
McDaniels to be given the authority to import
the sugar. May 1 know from the hon.
Minister if he has seen the various statements
made by the Food Minister, including his
taped interview to the Pioneer as well as
the Business Today, in which he has said that
Mr. Sukh Ram is a corrupt Minister and  no
action has been taken against h'm despite the
PAC report and the CBI report. Why is then
this House after him? Has he sought any
clarification from Mr. Kalp Nath Rai  as to
what exactly the position is and also from Mr.
Sukh Ram?

Madam, Chairperson, t will put only two
more questions even though I have many more
questions. I would like to know from the hon.
Minister about one more thing. He reiterated
that Mr. Gian Prakash was asked not to fix any
responsibility, not to look into the question of
accountability, not to fix the blame and not to
look into the question of integrity. He
reiterated it twice in the statement. If that be
so, and as Mr. Gian Prakash is also saying that
he has not gone into the question of honesty of
the people who are running the Government?
Then how can the hon. Minister draw the
conclusion thai there is no mala fide if the
Enquiry Officer was asked not to look into the
question of integrity? I want to know whether
the hon. Minister himself has gone into this
question and that is why he is saying that there
is no mala fide in this? There was nothing. A
proverb says,

“gre F1 2dr 7 st ("

When you yourself reiterated it and when the
Enquiry Officer has also concluded this way,
then who would fix the responsibility and
why refer to mala fide?

This is my last point. A request has been
made that the entire matter should be
entrusted for probe to a Supreme Court Judge.
We know the way the reports of the Justices
are treated. And the Chief Justice of the
Supreme Court has said occas’onally that he
has no Judges to spare. Here comes another
question. The hon. Commerce Minister is also
siftting here. 1 don't wa.if to go into the role
0
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the STC and tbe MMTC. But I would like
to remind him that the Director of the FCI
said today that he had informed the
Government of the production trends  of
tugar cane as early as in April, 1993 and also
in October, 1993. I don't want to go into the
role of the STC and the MMTC at the

moment. I think all those people who are
members of the CCP are equally
accountable.  That is why I say that this is

an innocuous report which you call as the
preliminary administrative report. You have
also said that another Cabinet Secretary has
been asked to look into it again. But why did
you not do it earlier, for the last two months.
May I request the hon. Prime Minister and, in
his absence the Leader of the House
and the Minister that they may appoint
another IPC to be headed by persona with
expertise in the Government like Mr. laffer
Sharief, Capt. Satish Sharma? If you like, 1
can name many such people.

Thank you, Madam.

THE DEPUTY CHAIRMAN: Now, Mr.
Ashok Mitra. Mr. Mitra, please abide by what
I have said.

SHRI ASHOK MITRA: Madam, I am very
grateful to you for this opportunity and
abiding by your dictate, we have skipped our
lunch. I wish the Prime Minister were around
... {Interruptions)

THE DEPUTY CHAIRMAN: 1
skipped my lunch.

SHRI ASHOK MITRA : But I wish the
Prime Minister were with us because most of
the questions were addressed to him.

SHRI S. IAIPAL REDDY : Madam, I hope
the Prime Minister will not skip his reply ...
(Interruptions).

THE DEPUTY CHAIRMAN: Let him
finish and then the Government will reply ..
.(Interruptions). Let him finish first.

also

SHRI ASHOK MITRA: My first query is:
Why did our friend, Shri Antony, resign? He
has not come to the House and he has not
confided in us. But, he had affection for the
Prime Minister. We shall be much obliged if
the Prime Minister would tell us why h's Civil
Supplies Minister resigned on this issue of the
sugar inquiry.

My second question is this. You know that
about two-three days ago when we were
demanding that the report must be placed on
the Table of the House, the Min'ster for
Parliamentary Affairs broke into a long
rgmarole saying that it was an adminisrMive
report and it would be setting a bad precedent
if we publicised this report. Now, Madarn, I
fvyish the Prime Minister ~was here. About

ive
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months ago when we were debating the sky-
rocketing sugar prices, the Food Minister, in
this House, made open allegations against two
very senior officers of the Government. This
was without precedent. Never in the history of
the Government of India since 1947 have
Ministers taken recourse to running down
those serving the Ministers on the floor of the
House and, yet, I would humbly ask the Prime
Minister ... (Interruptions).

Please let me say ... (Interruptions). Mr.
Chaturvedi, let me conclude, please
(Interruptions).  Please Please
(Interruptions).

[The Vice-Chairman (Shri Suresh Pachouri)
in the Chair] 3<HT*ITS««st
(sft 7TC5r m>Xt) : "MinT,

« © .

SHRI ASHOK MITRA : Now. the Prime
Minister had either of the two alternatives. He
could have immediately suspended the two
officers or he could have removed the
Minister. That was what parliamentary
practice, Governmental  practice and
administrative practice would have enjoined.
But why didn't the Prime Minister do either of
those things? He brought shame on us because
we are part of Parliament and we are part of
this democratic system.

My third question is this. Now, we
had already, as early as in the month of
May, read 'n the Indian Express and there
was a verbatim reproduction of the pro
ceedings of the meeting of the Cabinet
Committee on Prices and that was being
forwarded by a note by the Cabinet Secre
tary to the Prime Minister's Office where
it was stated opcnl" that the Cabinet
Committee would also recommend that
there should be te imports. Nothing
happened for two-three months. Why did the
Prime Minister's Office not take any action?

My fourth questicr "s this. Even when a
decis"on was taken. :0 import, why was the
decision taken to import through OGL and not
on Government account? Now, what do you
do? Ou OGL, you ask the traders to import.
These are the traders
who are jacking up the prices and the*
I use that expression advisedly,* is
unparliamentary—who are mulcting the
people, you are offering them additional
supplies so that they can further maul the
people! Now I don't understand. You could
have imported from the Government account.
Then, finally, when you decided to import a
second quantity on Government account, why
did the Ministry of Finance and the Ministry
of Com-merce higgled and haggled for weeks
on end about who will bear the burden of
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subsidy? -Now, they are members of the
Cabinet Committee—the Commerce Minister
and the Finance Minister—and they are the
people, especially the Finance M'nsi-ter who
talks about regulating the prices, about how
liberalisation have done wonders to the
economy. Liberalisation has only liberated
prices and the people are really being
crushed out of existence.

+Expunged as ordered by the Cha'r.

Yet these Ministers just watched ths situation.
At least did not the Prime Minister enquire
from these two very important Ministers what
exactly was happening and why they had been
keeping mum? These astounding things
happened. At a certai juncture, for two months
I was no? able to distinguish whether the
Mster of Food was the Chairman of the
Indian Sugar Mills Association or the
Chairman of the Indian Sugar Mills
Associat'on was the Minister of Food.

[The Deputy Chairman in the Chair]

They were backing each other and there was
no protest on behalf of the Prme Minister. |
remember one particular statement by the
Chairman of the Indian Sugar Mills
Association almost threatning the Government
"How dare you 'mport? You must not imnort.
I am the Chairman of ISMA and I am ordering
you ro' to imnort.” Whv did you tolerate this
kind of business? What was the secret for this
kind of a thing?

Now. this is something which is verv dear
fo my heart. You know, once upon a time T
was connected with the Agricultural Priceis
Camnv'ssion and in the sxties or early
seventies we tried very hard to keep price;; at
an even keel and one of the strategies that was
adopted was that we must strengthen the
Public Distribution System. We knew that in
the case of sugar there is technical movement
of output, prices tend to so up and down and
therefore, we sa’d that we must maintain price
stability through ensuring that 70% of the
stocks that are released to the market everv
month are released to the Public Distribution
System—seventv per ctnt at the subsidised
price to the Public Distribution System.

Now you can go back and consult our
Tecords. I \ 11 the Minister of Civil Supplies
who in equally helpless, there were weeks
when not even one kilogram of sucar wa?
supplied to the Public Distribution System
and over all if you do the arithmetic, during
the Srst six months of 1994, not even ten per
cent of the total sales of sugar in the country
was sent to the Public Distribution System.
The Government existed but the Government
existed in order that the private sharks could
make their destiny. This is all what has
happened.

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN “Mr.-Mitra,
will you please-conclude? '

SHRI ASHOK MITRA: Now, here are my
two or three final questions. Now, even this
wretched report reached the Government in
the month of October. Why did not the
Government, why did not the Prime Minister,
take any action ? Unless we make it an issue
of it in Parliament, the Government would not
do anything. My penultimate question is this:
You know., we are adults. We read news-
papers. We are literate. We have to read
newspapers. We have read in the newspapers
the language in which the Minister of Food
has abused the Prime Minister and it is not the
things said by him but the language that he has
used with respect to this country's Prime
Minister. This country is a great country, this
India, despite your party, is a great country. To
use such language for the country's Prime
Minister. I also forget whether this gentleman
is corrupt or not. I would demand of the Prime
Minister that this Minister ought to be
dismissed on the ground of public decency,
public decency, public decency. My final
question is not so much to the Government but
to the Treasury Benches. What do you propose
to do ? The more you stall the report inside the
House, the more you claim that your Ministers
are as pure as Caesar's wife. Tlie people
outside are aghast. Madam, Ihe Indian
National Congress once upon a time was a
great party. A great party. Now you go and
talk to the people in town and country the
feeling is that this is .a party which has corrupt
and people from top to bottom. What are you
going to do about it? This is my final question
Th:mk you.

.THE DEPUTY CHAIRMAN : Mr. Pranab
Mukherjee is Jnterventinjj (Interrup-

SOME MEMBERS : Who is he to reply ?
(-Interruptions)

SHRI S. TAIPAL REDDY: We want the
Prime Minster to reply. (Interruptions)

SOME HON. MEMBERS: The Prime
Min'ster should come to th's House. We want
the Prime Minister. (Interruptions) Answers
should be given by him and nobody else.
(Interruptions)

SHRI S. JAIPAE REDDY: Madam, you
rtp.y assure us that the Prime Minister will
come.

THE DEPUTY CHAIRMAN: 1 cannot
assure vou till you sit down (Interruptions’). I
cannot give the assurance. First, all should sit
down. (Interruptions)

SHRI S. JAIPAL REDDY: The PM .hould
come.
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THE DEPUTY CHAIRMAN: Please sit
down. I will then deal with the situation.
(Interruptions) Mr. Pranab Mukherjee is in
his right to intervene. The Government's
accountability.. .(Interruptions) ...

SHRI S. JAIPAL REDDY: You may find
out, Madam.

THE DEPUTY CHAIRMAN :
finding out ... (Interruptions) ...

SHRI BHUVNESH CHATURVEDI: It
was not the statement of the Prime Minister. It
was the statement of a Minister of State
(Interruptions) . ..

SOME HON. MEMBERS: No, no, no. . ..
(Interruptions)

SHRI S. JAIPAL REDDY: We want the
Prime Minister's reply ... (Interruptions) .,

Iam

SYED SIPTEY RAZI : This is going
totally against the conventions of the House
... (Interruptions).

sft 3R s?rm mn$t<* : ?rci o/p ®prc*n *
W|1i...(WOTT)...

srawwffr : 4fsq i sj# ztaft *pj m ...
(«rarati)., . #s "%% \ .. (aramr)

SHRI BHUVNESH CHATURVEDI :
This is my statement and I will answer...
(Interruptions) ...

SHRI S. JAIPAL REDDY: Why do_you
want to defend the corrupt? ... (Interruptions)

SHRI GURUDAS DAS GUPTA: The
Prime Minister has replied in the other House.
The PM spoke in the Lok Sabha. Why not
here ? ... (Interruptions) ...

The Prime Minister has spoken in the Lok
Sabha, then why that is being denied to the
Rajya Sabha?

(Interruptions)

THE DEPUTY CHAIRMAN: I believe
they are not objecting... (Interruptions)... Mr.
Mukherjee is only intervening.

SHRI PRAMOD MAHAJAN (Mabha-
rashtra) : There is no question of inter' vention
... (Interruptions) ... We are asking only for
clarifications.

THE DEPUTY CHAIRMAN : Please, sit
down. I believe they are not objecting- to Mr.
Pranab Mukherj*e's  intervention
(Interruptions) : .'s Just a minute. Let me
understand.

13»DECYB%4]

Biit 3-38
SHRI SIKANDER BAKHT: There is
no question of intervention.
| Hea A9 FIeAd ;o afFe W
fopa @0 e § wad fedr o fafes
T REETH &1 SAFT Al g |
THE DEPUTY CHAIRMAN: He can

answer on behalf of the Government.
in his right to intervene.

(Interruptions)

SHRI V. NARAYANASAMY: Madam, he
can answer on behalf of the Government.

THE DEPUTY CHAIRMAN: He is
in his right to answer. There is no problem in
it.

He is

SHRI PRAMOD MAHAJAN: Madam,
my point is that the subject before the House
is not a discussion, it is not a debate. It is the
right of the Members to seek clarifications on
a statement made by the Minister.

The Commerce Minister, as a Member of
the House, may have a right to seek
clarifications about the statement if he is not
satisfied with the original statement. But he
has no right to intervene in the debate. He can
Oﬁlly seek clarifications and nothing more than
that.

(Interruptions)

SHRI V. NARAYANASAMY: Mr.
Pranab Mukherjee is a Minister. He has got
every right to intervene. (Interruptions)

SHRI PRAMOD MAHAJAN: Madam,
Pranab Mukherjee is PM in name only. He is
not the real PM. 'PM' stands for Prime
Minister, not for Pranab Mukherjee.
(Interruptions)

SHRI SOMAPPA R. BOMMALI: Madarn, I
am on a point of order. (Interruptions)

THE DEPUTY CHAIRMAN: Let the
House be in order first. I am not dealing with
any points of order until everybody takes his
seat and there is order in the House.
(Interruptions). Let everybody go back. I
refuse to deal with anything until everybody

oes back and sits down. Please sit down.

"interruptions)
q ST AT OTE 9% 4% |iET W, a7 g

w g ., (=)

sttt e wRvEd : dew, faed =T
for & . ., (wwer)

ITATYE ¢ ST ST HrE O T e, .
(=TaaT)
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SHRI SOMAPPA R. BOMMAI: My point
of order is this, Madarn. In my
clarification, I have charged that the Prime
Minister is guilty, and I have demanded his
resignation.  (Interruptions). Is any one of
the Ministers competent to answer on behalf of
the Prime Minister? I asked for his
resignation. I said that he is guilty.
(Interruptions). I asked for his resignation.
Only he must come and  answer. The
Cabinet Ministers have no right to answer on
behalf of the Prime  Minister when we are
damanding his  resignation. Only he should
come and answer. (Interruptions)

SHRI V. NARAYANASAMY: Let us not
lower the dignity of the House. (Interruptions)

SYED SIBTEY RAZI: Madam, I am very
sorry that Mr. Bommai is the President of an
all-India Party and he has made such a remark
against the Prime Minister. In the statement,
nothing has been said against the Prime
Minister. (Interruptions).

THE DEPUTY CHAIRMAN : Please BO
back to your sits (Interruptions)

SYED SIBTEY RAZI: Madam, we are
prevented from making our points. When we
have to express our point of view, they are not
allowing the Minister. There were comments
made aganst the Commerce Minisry also. He
has every right to intervene. This is not fair.
(Interruptions)

SHRI SUNDER SINGH BHANDARI: It is
not a debate. It is only clarifications.
(Interruptions)

ot WigwT gem (ewremmr) W
AT T T § qE G TU Aqel ofr & qon
g ... (eHEET)

HT ITH HAT LA § At ¥ FuT WA qww € )
SOIE el w) gEv Well @ 8
(wre) . . .

SYED SIBTEY RAZI: Nothing should go
on record, Madam. (Interruptions)

SHRI V. NARAYANASAMY: Madam,
there are several Ministries concerned with

this issue.  (Interruptions)
SHRI V. GOPALSAMY: This side.
Madam. (Interruptions)

SHRI VAYALAR RAVI: On a point of
order, Madam. Two questions have been
raised here. I am not disputing the right of the
Members. (Interruptions)
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THE DEPUTY CHAIRMAN Please

switch on the mike of Mr. Vayalar Ravi,
please. (Interruptoins)

SHRI V. GOPALSAMY: What is your
point ol order, Mr. Ravi? (Interruptions)

THE DEPUTY CHAIRMAN: 1 have
allowed Mr. Vayalar Ravi to speak. (Inter-
ruptions) Please sit down. Let me listen to his
point of order. (Interruptions) Mr. Ashok
Mitra, please sit down. (Interruptions)

SHRI S. JAIPAL REDDY:On a
point of order, Madam.

THE DEPUTY CHAIRMAN: I have
allowed Mr. Vayalar Ravi to speak.

SHRI S. JAIPAL REDDY: We cannot
listen to anyone other than the Prime Minister.
(Interruptions)

SHRI VAYALAR RAVI: Madam, 1 am not
questioning the right of any Member sitting in
the Opposition to demand the presence of the
Prime M'nister here. Madam, the quesion
before this House is whether a Member of this
House has the right or not. It is not a quesion
of disputing anybody's right. I am not
disputing your right to ask for the presence of
the Prime Minister here. But my point is
different. The question is whether a Member
of this House whether he is a Minister or
not—has the right to intervene in the debate.
(Interruptions)

Let me finish.  (Interruptions)

SHRI S. JAIPAL REDDY : Mr. Ravi,
this is not a debate. We are only seeking
clarifications from the Prime Minister. We
want the Prime Minister alone to answer.

SHRI VAYALAR RAVI: Madam, here the
question is ... (Interruptions)

ot wamdw aww (fagie) 19 4% aawn
fo gre drerd # fagi | (swwew)
TR qAHT A 78T N fo S fpen
dm frr g 7 . (vawEmw)

SHRI VAYALAR RAVI: The Commerce
Minister has every right. (Interruptions)

SHRI V. GOPALSAMY: Mr. Ravi, you
have made your point. (Interruptions)

SHRI VAYALAR RAVI: Let me make my
point of order. I am not questioning your right
(Interruptions) Mr. Pranab Mukherjee is a
Member of this House. His Ministry bis also
been referred to. (Interruptions)
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THE DEPUTY CHAIRMAN : Please allow
Mr. Ravi to speak. Do you think only you
have the right to speak in the House and the
Members on the other side have no right to
speak ? This is not fair. Please. (Interruptions)
You should give opportunity to the other
Members also to speak. You have your
viewpoint. (Interruptions) Please keep quiet.
Let hirn say whatever he wants to say. You
are creating a rumpus here. He is trying to
explain his viewpoint. He has the right. One
has to listen to each other's viewpoint. I have
to listen to his point of order and deal with it.
It is not proper that only what you want
should be done and the others cannot have
their say. Please. You are sitting in a big
House. I do not want to give a sermon again.
Please. 1 am to saying anything.
(Interruptions) Mr. Bommai, Please sit down.
Mr. Ravi, what is your pomt of order?
Kit>. |rrupt|ons)

SHRI VAYALAR RAVI: Madam, my
point of order is this. There are, specifically,
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two issues involved here. One is that the hon.
Members want the Prime Minister to be
present here. I am not questioning their right.
But my point. Madam, is very simple. Has a
Member of this House—whether he is a
Minister or not—the right to speak in the
House or not ? This is one thing. Secondly,
whether he, b.s the Minister of Commerce, the
right to speak or not ? I say this because the
Ministry of Commerce has also been referred
to in the report. Further, some of the Members
who spoke also referred to the Commerce
Ministry. Therefore, as the Commerce
Minister, has Mr. Pranab Mukherjee the right
to speak and clarify the position or not 7 This
is my point.

SHRI SOMAPPA R. BOMMAL:
(Interruptions’)

No.

SHRI S. JAIPAL REDDY: Madam, on
a point of order.  (Interruptions)
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SHRI S. JAIPAL REDDY : Madam...

THE DEPUTY CHAIRMAN :1 will
allow you ... (Interruptions)

SHRI GURUDAS DAS GUPTA: Madam,
it is three o'clock now. According to the
Supplementary List of Business the hon.
Finance Minister has to lay revised
paragraphs of the Action Taken Report on the
Table ... (Interruptions) ...

THE DEPUTY CHAIRMAN : He can lay
it on the Table.

PAPERS LAID ON THE

TABLE—Contd.

Revised Paragraph of tbe Action labia
Report

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): Madam, I beg to lay
on the Table a copy each (in English and
Hindi) of the Revised Paragraphs of the
Action Taken Report on the Report of the
Joint Parliamentary Committee to enquire into
irregularities in securitiecs and banking
transactions. .. (Interruptions)...

ff ] Transliteration in Arabic Script



